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FINAL ORDER No.40087/2024 
 

Order: [Per Mr. S. S. Garg] 
 

It is submitted that the appellant has availed the scheme under Sabka 

Vishwas (Legacy Dispute Resolution) Scheme Rules, 2019.  They have 

been issued discharge certificate as per Form – 4.  In view of this, the 

appeal is dismissed as deemed to be withdrawn. 

 (dictated and pronounced in court) 

 

  (M.Ajit Kumar)        (S.S. Garg)                

Member (Technical)        Member (Judicial) 
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